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CEN'rRA!. Al.

SMliNClPAL BAACH,NEW ASAIi

C?AO. 319/2004

OA AO. 1334/2001

This the IS*** day of Dece»ibi?iv 2006

RON'BLE AIR. JUSTICE M.A.KHyAA, VjCE CRAIRMAN (J)

HON'BLE MRS. CHriUA CHOPRA, MKMbER (A.)

1. The AalionaJ Aixhieves &. Museiunw Employees Unioi!
through its Genera! Secretai^',
Sh. R.S.Atal, R./o 39/466, Paneh Ku.ian PvOad,
AJevv Delhi.

2. R.3.Ata!

Genera.! Seeretarj.',
R/o 39/466, Panch Kiiian Road,
Nev'/Delhi.

)j. (By Advocate: Sh. ?vi.K.Bhai'dwaj)
V ef.s!! s

Union of India through

1. A'Irs. Necjia Raihari

Sec-retaT)',

M in s stry'' of tlRD,
Depfsiirn ent of Culture,
Shastri Bha,«fan, New Delhi,

2. Sh. Kalyfjn Kumar Chfdcravosiy,
Director Genera!,
National Museum,

Janpatli, Mew Delhi.

(By /idvocate: Sh. H.K.Gaiigvv-ajii)

ord:er fo:RAL)

Hon'ble Mr. Justice M.A.Kliaig Vice Chainiian (J)

LaasTieri counsel tor respondents has stated 'ha! the Hou'b'e .tEgh Court by order

dated 11.12.2006 restored the writ pelitiori filed by Use respondents and that the interim

ordsrhfis aorv revived tuid is in operation.

2. Lemmed coaosel ior fipphcasii: has agreed ihat slay ugmnst the oi'dei* oi the

Tribunal, non-compHaaee of which is complained against, is in operation. But he has

submitted that on 22.5.2006 in AEA-o09,'2006, the con.nsel for respondent had submitted

thai the order was likely to be implenieated. Any how, since t he operation of the order
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of the Tribunal has been slayesl the Tribunal caiuiol issue my direct ion or decide any

questicii in coiUroversy in Ihc preaenS: prococdkig. Courisel ior respondents has staieo

thai in vievv' of the iuteriin order of stay which has been revived, respondents will not: be

in'iplesneuting fin? order. Ac'cordiogly, we dispose ol ine presetil (..■r* with iibeily ti.-the

applicanl to revive the same, if necesaasy, 'wiien tiie writ p-etition is decided or stay is

vacaiec

(airniA chopra )
Member (A)

( M.A, fCilAN')
Vice Chaimioi'i (J)
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